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Mr, Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

Mr. Speaker: The next Bill on the
Order Paper stands in the name of
Shri Khandhubhai Desai—the Indus-
trial Disputes (Amendment) Bill. The
tion. Home Minister desires that that
may be passed over and the Jammu
and Kashmir (Extension of Laws)
Bill may be taken up immediately. 1
suppose the House has no objection.

"Several Hon, Members: No.

Mr. Speaker: Before I call upon the
‘hon. Minister to make the motion, I
have to inform the House that the
half-an-hour discussion to be raised
by Shri T. B. Vittal Rao fixed for
today has had to be cancelled. Shri
“T. B. Vittal Rao is not here. He is
held up somewhere in Dhanbad.
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He was to come this morning. Dr.
Rama Rao wrote to me a letter that
it may be taken some other day.
Therefore, the half-an-hour discus-
sion would not be coming off today.
The date on which it will be taken
up will be duly notified later in the
list of business.

JAMMU AND KASHMIR (EXTEN-
SION OF LAWS) BILL

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

“That the Bill to provide for
the extension of certain laws to
the State of Jammu and Kashmir,
be taken into consideration”.

I am thankful to the House for al-
lowing me to make this motion.
This Bill is of a purely formal cha-
racter. Under the Constitution (Ap-
plieation to Jammu and Kashmir)
Order, the Parliament has the autho-
rity to extend certain laws to the Jam-
mu and Kashmir State. So, in ac-
cordance with the powers that are
vested in Parliament by virtue of the
Constitution (Application to Jammu
and Kashmir) Order of 1954, I move
that this Bill be taken into conside-
ration and be approved and the laws
that are specified in the Bill be ex-
tended to Jammu and Kashmir.

Mr. Speaker: The question is:

“That the Bill to provide for
the extension of certain laws to
the State of Jammu and Kash-
mir, be taken into consideration™.

The ti was adopted

Clauses 2 to 6, the Schedule, clause 1,
the Enacting Formula and the Title
were added to the Bill

Pandit G. B. Pant: I beg to move:
“That the Bill be passed”.

Mr. Speaker: The guestion is:
“That the Bill be passed”.
The motion was adopted.

*Moved with the recommendation of the President.





